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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The area in Gujarat Stile
brought under tobacco cultivation during
1969 was 97,666 Hectares.

(b) The production of tobacco in Gujarat
State during 1969 was 13,89,61,550 KG
and the amount of cxcisc duty realised was
Rs. 5,22,03,018.

MENTAL  HOSPITALS IN STATES
9232, SHRI K. N. PANDEY :
SHRI ARJUN SINGH BHA-
DORIA
Wil the Minister  of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 1o state :

{a) the total number of mental hospitals
state-wise in the country; and

(b} the approximate number of mentally
ill paticnts in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS., HOUSING
AND URBAN DEVELOPMENT (DR.

5. CHANDRASEKHAR) : (1) A state-
ment s attached.
(b) No precise infonmaton s available

about the number of mentally il patients
in the country.

STATEMENT

Number of
Mental
Hospitals

Name of State

Andhra Pradesh
Assam

Bihar

Gujarat .. ..
Jammu & Kashmir
Kcerala .
Madhya Pradesh
Maharashira
Madras ..
Mysore

Orissa

Punjab

Rajasthan

Uttar Pradesh
West Bengal
Delhi

Goa
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INTERNAL PRODUCTION OF CRUDE
on

9233. SHRI JUGAL MONDAL : Will
the Minister of PETROLEIUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state the extent of crude
produced internally during the last three
years in the country and its value?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : The
crude oil production in India during the
ast three years was as under 1—

Year Crude Oil
Produc-
tion

1967 5667
1968 5853
1969 - 6723

The approxinitte vilue of the erudie is
Rs. 100« per tonne.
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CreDIT GUARANTEE  SCHEMIES FOR
HaNDLOOM INDUSTRY

9235. SHRI WN. R. DEOGHARE
Will the Minister of FINANCE be please
1w state

(a) whether there is any proposal under
consideration of the Government 1o an-
nouce certain credit guarantee schemes Tor
the Handloom Industry in the country;

(b} if s, the details thereol; and

(¢) if not, the reasons therefor?

THE MINISTER OF STA'TE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : () to (¢). The Reserve Bank
of India is administering on behall of the
Central Government  Credit a Guarantee
Scheme  for  small-scale  indusiries since
July, 1960, The object of the Scheme is to
enlirge the supply of institutional credit
to small scale industrial units by the lending
institutions against possible losses.

All advances sanctioned by specified ¢ edit
institutions including most of the schedul-
cd banks to small-scale industrial underta-
ings engaged in the manufacture, processing
or prescrvation are eligible for guarantee
for the purpose of the scheme, a small-scale
industrial umt has been defined as one
the original cost of whose investment in
plant and machinery does not exceed
Rs. 7-50 lakhs,
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Under the Scheme, a fixed cover to the
extent of 759 of the amount in default
is provided, subject to a maximum of
Rs. 7-50 lakhs in respect of working capital
advances and Rs, 2-50 lakhs in respect of
term loan per borrowing unit. Banks
which wish to take advantage of the facility
have to cover their entire portfolio of loans
to small-scale industrics with the Credit
Guarantee Organisation. The fee charged
is at the rate of 1/10 of 1% of the limit
sanctioned or balance outstanding which-
ever is higher,

Handlooms which satisfy the definition
of small-scale industry referred to above are
cligible for guarantee cover under the
Scheme.

PROTECTION OF PAY OF THF EMPLOYEES
OF AUTONOMOUS BODIES AFTER TRANSI IR
To CENTRAL GOVERNMENT QFFICES

9236. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
stile

(2) whether it is a fael that pay of the
employees of the autonomous bodies like
Universities ete., when they are transferred
1o Central Government Offices. is not pro-
tected; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The pay of the
employees of the autonomous bodies like
Universities cte.. when transferred to Central
Government Offices is fixed on the follow-
ing basis :-

(i) If the tranfer is on deputation basis,
grade pay admissible in the parent body
from time to time plus deputation allow-
ance admissible under the general  or-
ders,

OR
pay fixed in the Central scale in such a way
that there is no loss, i.e., applying the pro-
visions of F. R. 22-C, or F. R. 22(a) (i)
or 22(a) (i) as the case may be.

(i) In the case of employees of autono-
mous bodies like Universities etc.. when they
arc selccted for appointment in Central
Government Offices on the basis of their
own applications, no protection of pay is
admissible as they do not hold any substan-





